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(1997) 07 AHC CK 0209

In the Allahabad High Court

Case No : Criminal Revision No. 445 of 1997

Raghunath APPELLANT

Vs

State of U.P. and Another RESPONDENT

Date of Decision : 01-07-1997

Acts Referred:
Penal Code, 1860 (IPC) — Section 323,  34,  504,  506

Citation : (1997) 21 ACR 844

Hon'ble Judges : C.A. Rahim, J

Bench : Single Bench

Judgement

C.A. Rahim, J.—Perused the verification report of A.C.J.M. IInd, Azamgarh dated
30.5.1997 in which he has reported that he has verified the compromise petition
and found the same in order.

2. It appears from the judgment that Appellant Nos. 1, 2 and 3 were convicted u/
s 323, I.P.C.; and Appellant No. 4 was convicted u/s 323/34. I.P.C. All the
Appellants were acquitted under Sections 504 and 506. I.P.C. The offence
appears to be compoundable. Accordingly, the revision is disposed of in terms of
the said compromise. All the Appellants are acquitted of the charge under
Sections 323 and 323/34. I.P.C. If they are in custody they should be released.

3. A certified copy of the order be issued to the learned Counsel for the
Appellants on payment of usual charges within two days.
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